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CRAL ADMDA1WE TRHRjM 
CUTFACK B 	CU1TACIC 

Q1I 
nttèthisthe 28th 	day of July, 2010 

CORAM: 

ThE W)N'BLE SHRI C.XMOHAPAMAk ADMD4ISTRATI14E MEMBER 

Heard Slui B.Mishrs, learned COMM) for the spplicent and Shri 

&K.Ojba, leaned Staiding Counsel qpPoiag for the Respondents on notice. 

Perumd of the recorda Awe that vido Annezw-A/11, the Senior 

Divisional Miical Engweer, East Coast Railways, in the ospacity of 

Appellate Authority, has passed an order dated 6.&2009 upholding the 

punishment imposed by the Discipliomy Authority. However, Wiuile doing so, 

he had given libeity to the spplicait to file appeal against his decision within 

45 days of the receipt of the order dated 6.&2009 before the ADRM/KUII 

ShIi Mish,i, leaned counsel for the applicait has prodaced an appeal memo 

dated 6.9.2009 against the pImmast notice dated 20127.10.200& But this 

memo is of no help to the applicont  as no appeal as suggested at Aanezure-

A11I order dated 6.8.2009 has been filed so far. Hence Sbii Mithra submits 

that he will file afresh appeal pursuset to the order dated 6.8.2009 within 15 

days from to-day and if such an appeal is filed, the appropriate  aitbority shall 

consider the sane and pass aremoned and speaking order endocinmunicate 

the sane to the applicant Within 45 days from the We of receipt of such 

appeal, without considering the technicality of time as stipulated vide 

Annexure-A111. Without expressing any opinion on the ment of the can, itis 

soordereiL 

TheOAiEdispoaedofat the stageofa&niadonitsellNoecsts. 



Since kD.1.MJKUR has not been made pty-Reident, the 

çpiicit ii permitted to iinplead ADBiiL/IqJR go Reapoqdent No.4, 

erafteracopy of this order along with copy of the O.A. be aenttohini for 

complia*ce. Copies of the order be also made availthle to the lewned counsel 

for the parties. 

ADMINI 	MEMBER 


